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(xiii) G.O. Ms 831 published in 
Tamil Nadu Government Gazette 
dated the 28th April, 1976.

(xiv) G.O. Ms. 893 published in 
Tamil Nadu Government Gazette 
dated the 5th May. 1976.

(xv) G.O. Ms 922 published in 
Tamil Nadu Government Gazette 
•dated the 12th May, 1976.
(xvi) G.O. Ms. 923 published w 
Tamil Nadu Government Gazette 
dated the 12th May, 1976.

(xvii) The Tamil Nadu Rural 
Road Development Fund Rules, 
1976, published in Notification No. 
<G.O. Ms. <J49 published in Tamil 
Nadu Government Gazette laied 
"the 19th May, 1976.
<xvin) G.O. Ms. 988 pubhsned in 
Tamil Nadu Government Gazette 
dated the 19th May, 1976.
(xix) G.O. Ms 1053 published in 
Tamil Nadu Government Gazette 
dated the 26th May, 1976.
(xy> G.O. M- 1056 published in 

Tamil Nadu Government Gazette 
datud the 26th May, 1976.
(xxi) G.O Ms 1104 published m 
Tamil Nadu Government Gazette 
dated the 2nd June, 1976.

’<xxii) G.O. Ms. 1113 published m 
Tamil N adu Government Gazette 
dated the 2n̂ l June, 1970

*(xxni) GO. Ms. 1209 published in 
Tamil Nadu Government Gazette 
dated the 10th June, 1970.

*(x\iv) GO. Ms 1274 publisne-i in 
Tamil Nadu Government Gazette 
dated thL -23rd June, 1976
(xxv) GO Ms 1308 published in 
Tamil Nadu Government Gazette 
dated the 30th June, 1976.

<xxvi) G.O. Ms. 1393 published m 
Tamil Nadu Government Gazette 
dated the 30th June, 1976.

Kxxvn) G.O. Ms. 1660 published in 
Tamil Nadu Government Gazette 
dated the 10th July. 1976.

(xxviii) G.O. Ms. 1439 published in  
Tamil ttadu Government Gazette 
dated th« 14th July, 1S75. iM
(2) A statement (Hindi and Eng­

lish version) showing reasons for 
delay in laying the above Notifica­
tions. [Placed in Library. See THo. 
LT-11228/ 76.]

N o tific a tio n s  undes C o al  M in e s  Pro­
vident F u n d  an d  M isc e lla n e o u s  Pro­
v is io n s  A ct an d  St a t e m e n t  Empld- 
yeks P rovident F u n d s  an d  M isc e lla ­

n e o u s  P ro v isio n s  A c t , etc.

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL­
GOVIND VERMA): I beg to lay on
the Table—

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under section 7A of the 
Coal Min'‘s Provident Fund and 
Miscellaneous Previsions Act, 
1948: —

(i) The Coal Mines Provident 
Fund (Amendment) Scheme, 1976 
published in Notification N o. 
G.S.R. No. 845 in Gazett'- of India 
dated the 12th June, IP/6

f ii ) The Andhra Prauesh Coal 
Mines Provident Fund (Amend­
ment) Scheme, 1976, published in 
Notification No. GSR. 846 in 
Gazette of India dated tne 12th 
June, 1976.

(in) The Rajasthan Coal Mines 
Provident Fund (Amendment) 
Scheme, 1970 published in Notifi­
cation No. GS.R. 847 in Gazette 
of India da4ed the 12th June, 1976.

(iv) The Neyveli Coal Mines 
Piovident Fund (Amendments 
Scheme. 1976. published in Noti­
fication No. G.S.R. 848 in Gazette 
of India dated the 12th June, 1978

(v) The Coal Mines Deposit- 
linked Insurance Scheme, 1976, 
Published in Notification No. 
G.S.R. 487(E) m Gazette of India 
dated the 28th July, 197€ (Eng­
lish version) and 21st August, 
1976 (Hindi version).
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(2) Two statements (Hindi and 
English versions) showing reasons 
tor delay in laying the above Noti- 
jflcajtions. fPlaced in Library See 
.No. LT-11229/ 70.]

J3) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (2) of 
section 7 of th« Employees' Provi­
dent Funds and Miscellaneous Pro­
visions Act, 1952: —

, *'i *(i) The Employees' Provident 
•Funds (Third Amendment) 
Scheme, 1976, published in Noti­
fication No. G.S.R. 1103 in Gazette 
.of India dated the 24th July, 1976.

(ii) G.S.R. 1141 published in 
Gazette of India dated the 81st 
July, 1976 making certain amend­
ment to Notification No. G.S.R. 
395 dated the 20th February, 1976.

(iii) The Employees Deposit- 
linked Insurance Scheme, 1976, 
published m Notification No. 
G.SR. 488(E) in Gazette of India 
dated the 28th July, 1976 (English 
version) and 21st August, 1976 
(Hindi version). {Placed *n Lib­
rary. See No. LT-11230/76.]

(4) A copy of the Annual Report 
(Hindi and English versions) on the 
working of th>> Employees’ Provi­
dent Funds and Family Pension 
Fund Scheme, for the year 1974-75. 
[Pieced in Library. See No. LT- 
11231/76.]

(5) A i'opy of the Report (Hindi 
and English vers-ions) on the fatal 
accident at Kaplas West Limestone 
and Dolomite Mine belonging to 
M/s. Bisra Stone Limp Companv 
Limited. Birmitrapur, on the 12th 
June. 1976. fPlaced in Library. Rec 
No. LT-11232/76.]

(6) A copy of the Report (Hindi 
and English versions) on the fatal 
accident at Hesalong Colliery, Dis­
trict Ha?anbagh, on the 28th Feb­
ruary, 1975 [Placed in Library. See 
Wo. LT-11232/76.]

(7) A copy of the Report (Hindi 
and Enelish versions) on the fatal 
accident at Ara Colliery belonging 
to M/s, Coal Mines Authority Limi­
ted (now Coal India Limited \ on 
1h<« 14th May, 1975. [Placed Lib­
rary. See No. LT-11232/76.]

(8 ) A copy of Notification No.
G.O. Ms. 1006 published in Tamil 
Nadu Government Gazette dated the 
1st January, 1976 making certain 
amendments to the Tamil Nadu 

C aterin g  Establishment Rule-.. JUI59 
under sub-section (4) of section 
29 of the Tamil Nadu Catering 
Establishments Act, 1958 read with 
clause (c) (iv) of the Proclama-

* lion dated the 31st January, 1978' 
issuer) by the Piesidcnt in relation 
to thr State of Tamil Nadu fPlaced 
in Library. See No LT-11233/76.1

(9) A statement (Hindi ancl Eng­
lish versions) explaining the rea­
sons for not laying simultaneously 
thr Hindi version of the above Noti­
fication fPlan'd in Library Sre No. 
LT-11233/76 1

f 10) A coov of the Industrial Dik-- 
nutoc rOi.iaral 1 (Amendment) 
Rules 1976 (Hindi and English ver­
sions') nubli’ 'K'ii jn Notification No. 
KH-«?Tr-35<i/'iDA-l 176-41292- .Th m 
Oujfrat Go' ernrr.cnt Gazette iiated 
<hc 3rd April, 1976 undpr sub-section 
<5) of section SB of tbe Industrial 
Disputes Act. 1947 read with clans’ 
(ct (iii) of the Proclamation dated 
the 12th March. 1976 issued > y the 
President in peJciiion to th»’ Slate of 
Gina rat rP’tr- -t\ in Library See 
No. LT-11234/76.]

(11) A c o d .v  of the Tamil Nadu 
Cnn1rnrt La’iouj (Rtgulaion and 
Abolition) Rules, 1975 published in 
Notification No GO Ms. 97? in 
Tamil Nadu Government Gazette 
dated the 31st Dr^tmber, 1075 under 
sub-section (3) of section 35 of the 
Contract L a b o u r (R'Ppnlatiop and 
Ab'IiVm) 'Vt 1f:7C rC:id with 
clause (c) Ov) of the Proclamation 
dated the .V‘ t Jaruary. 1976 •'•.sued
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by the President in relation to the 
State of Tamil Nadu. [Placed in 
Library. See No. LT-11235/76.)

Cl2) A statement explaining the 
reasons for not laying simultaneous­
ly the Hindi version of the above 

, Notification. [Placed m Library. See 
No. L.T-11235/76.]

MESSAGES FROM RAJYA SABHA

SfcCRETARY-GENERAL: Sir, I
haVe to report the following messages 
received from the Secretary-General 
of R&]ya Sabha: —

(i> “In accordance with the pro­
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and Con­
duct of Business in the Rajya Sabha,
I am directed to return herewith the 
Appropriation (No. 5) Bill, 197(5. 
which was passed by the Lok Sabha 
at its sitting held on the 20th 
Aui;'Jst, [976, and transmitted to the 
Rajya Sabha for its recommenda­
tion and to state that this House has 
no recommendations to make to the 
Lok Sabha in reqard to the said 
Bill ’’

(i.l “In accordance with th<e pro­
visions of sub-i ule (6) of rule lP.fi 
of the Rules of Procedure and Con­
duct of Business in the Rajya Sabha,
I atr directed ti return herowtn 
the Tamil Nadu Appropriation fNo. 
3) Bill, 1976. which was passed by 
the Lok Sabha ut its sitting he»d on 
the 23rd August. 1976, and transmit­
ted to the Rajja Sabha for its io- 
corr rnendations a?id to state lhal this 
House has no recommendation* to 
make to the Lok Sabha in regird to 
the said Bill *’

(ui) “In accordance with, the pro­
visions of sub-rule (6 ) of rule 186 
of the Rules of Procedure and Con­
duct of Business m the Rajya Sabha, 
I are directed to return herewith 
the Pondicherry Appropriation (No. 
3) Bill. 1976, which was passed by 
the Lok Sabha at its sitting held on

the 23rd August. 1976, Md 
transmitter to the Rajya Sfefeh* for 
itj recommendations and sfete 
that this House has no recommenda­
tions to make to the Lok Sabha in 
regard to the said Bill.”

12.64 hrs.

' c a l l in g  ATTENTION To  m atter  
OF URGENT PUBLIC IMPORTANCE

Sc a n t y  S u p p l y  o r  w a t e r  i n  C a u v w t

SHRI K. GOPAL (Karur): Sir,
I call the attention of the Minister of 
Agriculture and Irrigation to the fol­
lowing matter of public importance 
and I request that he may makc a 
statement thereon: —

“The situation created in Cauvery 
delta owing to scanty supply of 
w'-itcr from Krishnaraja Sagar and 
other dams and poor storage in the 
Mtttur reservoir.”

SHRI K. LAKKAPPA (Tumkur): 
Sir, I rise on a point of order. My 
point of order is regarding the proce­
dure The scarcity conditions prevail 
not only in Madras State but in other 
States too in the country Many 
Members have earlier submitted re­
garding the scarcity conditions pre­
vailing in their States. Scarcity 
condition is also prevailing in Kar­
nataka State. That notice has not be?n 
admitted. When talks are going on, * 
the Minister is here making a State­
ment. . . .

MR SPEAKER: Order, please I
am verv sorry. There cannot be any 
point of order against the decision of 
the Chair. I will not allow that.

SHRI K LAKKAPPA: Will you
kindly listen to me, Sir? (Interrup­
tions)

MR. SPEAKER: You are ratota*
objection against that. I am sorry I 
am not allowing that.


